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पया�वरणपया�वरणपया�वरणपया�वरण, , , , वनवनवनवन    औरऔरऔरऔर    जलवायुजलवायुजलवायुजलवायु    प�रवत�नप�रवत�नप�रवत�नप�रवत�न    मं
ालयमं
ालयमं
ालयमं
ालय    
अिधसचूनाअिधसचूनाअिधसचूनाअिधसचूना    नई �द�ली, 26 twu, 2018 सासासासा....काकाकाका....िनिनिनिन. . . . 585858589999((((अअअअ)))).—के� 
ीय सरकार, रा
ीय ह�रत अिधकरण अिधिनयम 2010 (2010 का 19) क� धारा 12 के साथ प�ठत धारा 35 क� उपधारा 2 के खंड (ज) �ारा �द� शि�य� का �योग करते �ए िन िलिखत िनयम बनाती ह,ै अथा$त्:— 1. 1. 1. 1. संि��संि��संि��संि��    नामनामनामनाम    औरऔरऔरऔर    �ारंभ�ारंभ�ारंभ�ारंभ.—(1)  इन िनयम� का संि*+ नाम रा
ीय ह�रत अिधकरण (व�र- लेखाकार भत/, वेतन और सेवा के अ�य िनबंधन और शत0) िनयम 2018 ह ै। (2) यह उनके राजप2 म3 �काशन क� तारीख को  �वृ� ह�गे । 2. 2. 2. 2.     प�रभाषाएंप�रभाषाएंप�रभाषाएंप�रभाषाएं.—(1) इन िनयम� म3 जब तक �क संदभ$ से अ�यथा अपेि*त न हो,— (क) “अिधिनयम” से रा
ीय ह�रत अिधकरण अिधिनयम 2010 (2010 का 19) अिभ�ेत ह;ै (ख) “अनुसूची “ से इन िनयम� से उपाब8 अनुसूची अिभ�ेत ह;ै (ग) “धारा” से अिधिनयम क� धारा अिभ�ेत ह;ै (घ) “चयन सिमित” से िनयम 7 के खंड घ म3 िन9द: चयन सिमित अिभ�ेत ह;ै (ड.) “व�र- लेखाकार” से इन िनयम� के अधीन भत/ �कया गया का;मक अिभ�ेत ह;ै (च) श<द और पद जो इन िनयम� म3 उपयोग �कए गए ह=  और प�रभािषत नह? ह ै@कतु अिधिनयम म3 प�रभािषत ह ैका Bमशः वही अथ$ होगा जो उनका अिधिनयम म3 ह ै। 



2   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(i)] 3. . . . लागूलागूलागूलागू    होनाहोनाहोनाहोना.—यह िनयम व�र- लेखाकार (बाC Dोत आधार पर या लघु अविध संिवदा के आधार पर या एकमुEत वेतन के आधार पर भत/ �कए गए Fि�य� के िसवाय)के पद को लाग ूह�गे। 4.  िनयुि�िनयुि�िनयुि�िनयुि�    �ािधकारी�ािधकारी�ािधकारी�ािधकारी.—व�र- लेखाकार के िलए िनयुि� �ािधकारी अHय* होगा। 5. पदपदपदपद    क�क�क�क�    सं�यासं�यासं�यासं�या, , , , वग�करणवग�करणवग�करणवग�करण    औरऔरऔरऔर    वेतनवेतनवेतनवेतन    मै���समै���समै���समै���स    म�म�म�म�     तर तर तर तर.—उ� पद क� संIया, उसका वग/करण और वेतन मै�LMस म3 N तर वे ह�गे, जो इन िनयम� से उपाब8 अनुसूची के Nतंभ (2) से  Nतंभ (4) म3 यथा िविन9द: ह ै। 6.    भत�भत�भत�भत�    क�क�क�क�    प"ितप"ितप"ितप"ित    आयुआयुआयुआयु    सीमासीमासीमासीमा    अहता%एंअहता%एंअहता%एंअहता%एं    आ'दआ'दआ'दआ'द.—भत/ क� प8ित, आयु सीमा, अहता$एं और उनसे संबंिधत अ�य बात3 वे ह�गी जो उM त अनुसूची के Nतंभ (5) से Nतंभ (13) म3 िविन9द: ह= ।  7.        सीधीसीधीसीधीसीधी    भत�भत�भत�भत�    केकेकेके    िलएिलएिलएिलए    �')या�')या�')या�')या.—उ� पद पर सीधी भत/ करने के िलए अनुसूची के उपबंध� के अनुसार िन िलिखत ��Bया का अनुसरण �कया जाएगा,  अथा$त्:— (क) अिधकरण अिखल भारतीय आधार पर िवQापन के माHयम से आवेदन आमंि2त करेगा; (ख) �ा+ ऐसे सभी आवेदन� क� पा2ता के िलए अHय* �ारा ग�ठत NB�Uनग सिमित �ारा NB�Uनग क� जाएगी; (ग) य�द बड़ी संIया म3 आवेदन �ा+ होते ह= तो खंड (घ)  म= िन9द: चयन सिमित �कसी खुली �ितNपध/ बोली ��Bया के आधार पर भाटक पर िलए गए �कसी Fवसाियक अिभकरण के माHयम से आरंिभक परी*ा संचािलत करने क� िसफा�रश कर सकेगी; (घ)  भत/ करने के िलए चयन सिमित िन िलिखत से िमलकर बनेगी- I. अHय* या अHय* �ारा नामिन9द: �याियक सदNय- अHय*; II. सिचव, पया$वरण, वन और जलवायु प�रवत$न मं2ालय या उसका नामिनदXिशत - सदNय; III. अHय* �ारा नामिन9द: �कया जाने वाला िवशेषQ –सदNय; IV. अिधकरण का रिजNLार- सदNय 8.    �ितिनयुि��ितिनयुि��ितिनयुि��ितिनयुि�    *ारा*ारा*ारा*ारा    िनयुि�िनयुि�िनयुि�िनयुि�.—अनुसूची के उपबंध� के अनुसार पद पर �ितिनयुि� पर िनयुि� करने के िलए िन िलिखत ��Bया को अपनाया जाएगा, अथा$त्:- (क) अिधकरण अिखल भारतीय आधार पर िवQापन के माHयम से आवेदन आमंि2त करेगा ; (ख) �ा+ ऐसे सभी आवेदन� क� पा2ता के िलए अHय* �ारा ग�ठत NB�Uनग सिमित �ारा NB�Uनग क� जाएगी ; (ग) अHय* �ारा  चयन के िलए सा*ाYकार,  िनयम 7 के खंड ( घ)  म3 िन9द: सिचव पया$वरण, वन और जलवायु प�रवत$न मं2ालय के परामश$ से यथा िविन9द: चयन सिमित �ारा संचािलत �कए जाएंग े । 9.    �ितिनयुि��ितिनयुि��ितिनयुि��ितिनयुि�    क�क�क�क�    अविधअविधअविधअविध.—(1) �ितिनयुि� क� अविध, िजसके अंतग$त के�
ीय सरकार के उसी या �कसी अ�य संगठन या िवभाग म3 इस िनयुि� से ठीक पहल ेधा�रत �कसी अ�य काडर बाC पद पर �ितिनयुि�  क� अविध 3 वष$ से अिधक नह? होगी और 3 वष$ से परे �ितिनयुि� क� अविध का चौथे वष$ तक सिचव,  पया$वरण, वन और जलवायु प�रवत$न मं2ालय के अनुमोदन से तथा चौथे वष$ से परे 7 व3 वष$ तक मं2ी,  पया$वरण, वन और जलवायु प�रवत$न मं2ालय के अनुमोदन से िवNतार �कया जा सकेगा:   परंतु �Yयेक िवNतार के िलए अHय* क�  पूव$ सहमित होगी ।  



¹Hkkx IIµ[k.M 3(i)º Hkkjr dk jkti=k % vlk/kj.k 3 (2) �ितिनयुि� के आधार पर सेवा करने वाल ेअिधका�रय�  पर का;मक और �िश*ण िवभाग �ारा  �ितिनयुि� पर तYसमय पर जारी अनुदेश लाग ूह�ग े।  10.    सेवासेवासेवासेवा    क�क�क�क�    शत,शत,शत,शत,.—व�र- लखेाकार के िलए वेतन,  भ�े, छु\ी, भिव]य िनिध, अिधव;षता, प3शन और सेवािनवृ�ी फायदे, िच�कYसा सुिवधाएं तथा सेवा �क अ�य शत_ से संबंिधत िवषय� का क3 
ीय सरकार के   तYNथानी समूह ’ख’ से संबंध रखने वाल ेउन Nथान� म3 तैनात कम$चा�रय� को तYसमय लाग ूअनुदेश� के अनुसार िविनयमन �कया जाएगा 11. िनरह%तािनरह%तािनरह%तािनरह%ता.—वह Fि�-- (क)  िजसने ऐसे Fि� से िजसका पित या िजसक� प`ी जीिवत ह=, िववाह �कया ह,ै या (ख) िजसने अपने पित या अपनी प`ी के जीिवत रहते �ए �कसी Fि� से िववाह �कया ह,ै उ� पद� म3 से �कसी पर िनयुि� का पा2 नह? होगा : 12. . . . आआआआवासवासवासवास.—व�र- लेखाकार उन पद� पर तैनात क3 
ीय सरकार के तYNथानी Nतर म3 तYNथानी वेतन मै�LMस म3 समूह ’ख’ से संबंध रखने वाले कम$चा�रय� को यथा  अनुQेय के अनुसार मकान �कराया भ�ा का हकदार होगा । 13. -ावृि/-ावृि/-ावृि/-ावृि/.—इन िनयम� क� कोई बात, ऐसे आर*ण, आयु-सीमा म3 छूट और अ�य �रयायत� पर �भाव नह? डालगेी, िजनका के�
ीय सरकार �ारा इस संबंध म3 समय-समय पर िनकाले गए आदेश� के अनुसार अनुसूिचत जाितय�, अनुसूिचत जनजाितय�, अ�य िपछड़े वग_ और अ�य िवशेष �वग$ के Fि�य� के िलए उपबंध करना अपेि*त ह।ै 14. सेवा क� अ2य शत,सेवा क� अ2य शत,सेवा क� अ2य शत,सेवा क� अ2य शत,.—अिधकरण के अिधका�रय� और अ�य कम$चा�रय� क� सेवा क� अ�य शत0, वेतन, िविन9द: उपबंध� को उपल<ध नह? कराया गया ह,ै समय-समय पर ऐसे िनयम� को िविनयिमत �कया जाएगा, उन Nथान� पर आिNथत के�
ीय सरकार के तYसमान वेतनमान, यथािNथित, समूह क, समूह ख और समूह ग से संबंिधत अिधका�रय� और कम$चा�रय� पर लाग ूहोगी । ““““अनुसूचीअनुसूचीअनुसूचीअनुसूची””””    पद का नाम     पद क� सं� या     वग
करण     वेतनब�ड और �ेड वेतन अथवा वेतनमान     चयन पद ह ै या अचयन  पद  सीधी भत
 के िलए आयु----सीमा  सीधी भत
 के िलए अपेि�त शैि�क और अ" य अह$ताएं     सीधी भत
 के िलए िविहत आयु  और शैि�क अह$ताएं %ो" नत ' यि(य) के मामले म+ लागू ह)गी या नह- ।     
प/रवी�ा क� अविध, य1द कोई हो     

(1) (2) (3) (4) (5) (6) (7) (8) (9)  व/र2 लेखाकार 5* (2018). * काय$भार के आधार पर प/रवत$न 1कया जा सकता ह ै    
लागू नह- होता   वेतन मै/45स (35400-112400/-6.) म+ 7तर -6 . लागू नह- होता   21 से 33 वष$ के बीच (सरकार 9ारा समय-समय पर जारी िनद:श) या आदेश) के अनुसार सरकारी सेवक) के िलए पांच वष$ तक िशिथल क� जा सकती ह)ै ।  �ट� प�ट� प�ट� प�ट� पण :ण :ण :ण : आय ुसीमा अवधा/रत करने के िलए िनणा$यक तारीख 

 (i) 1कसी मा" यता%ा? त िव@ विवAालय से वािणBय (बी.कॉम.) म+ बेचलर िड�ी;    (ii) िजनके पास 1कसी सरकारी काया$लय या पिDलक से5 टर के उपGम या 7 वायH त िनकाय 

लागू नह- होता  सीधी भत
  के िलए दो वष$ ।  /ट? पण : दो वष$ क� अविध म+, दो स? ताह क� अविध के आIापक      %िश�ण का सफलतापूव$क पूरा 1कया जाना सिKमिलत ह।ै 



4   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(i)] भारत म+ अL यMथय) से आवेदन पN %ा? त करने के िलए िनयत क� गई अंितम तारीख होगी (न 1क वह अंितम तारीख जो असम, मेघालय, अQणाचल %देश, िमजोरम, मिणपुर, नागाल�ड, िNपुरा, िस1Sम, जK मू एवं क@ मीर राB य के लTाख खंड, िहमाचल %देश के लाहौल और 7 पीित िजले तथा चK बा िजले के पांगी उपखंड, अंदमान और िनकोबार 9ीपसमूह  या ल�9ीप संघ राB य �ेN) के अLयMथय) के िलए िविहत क� गई ह।ै) 

या कानूनी िनकाय म+ रोकड़ लेखा और बजट काय$ म+   3 वष$ का -अनुभव हो।   �ट�पण�ट�पण�ट�पण�ट�पण    1111  : अह$ताएं, अ"यथा सुअMहत अLयMथय) क� दशा म+ कम$चारी चयन आयोग के िववेकानुसार िशिथल क� जा सकती ह ै। �ट�पण�ट�पण�ट�पण�ट�पण    2222 :  अनुभव संबधी अह$ता(अह$ताए)ं कम$चारी चयन आयोग के िववेकानुसार अनुसूिचत जाितय) और अनुसूिचत जनजाितय) के अLयMथय) क� दशा म+ तब िशिथल क� जा सकती ह� जब चयन के 1कसी %Gम पर कम$चारी चयन आयोग  क� यह राय ह ै 1क उनके िलए आरि�त /रि(य) को भरने के िलए अपेि�त अनुभव रखने वाले उन समुदाय) के अLयMथय) के पया$W सं�या म+ उपलDध होने क� सKभावना नह- ह।ै  भत	 क� प�ित भत	 क� प�ित भत	 क� प�ित भत	 क� प�ित : सीधी  भत
 9ारा या %ो" नित 9ारा या %ितिनयुि(/आमेलन 9ारा तथा िविभ" न पYितय) 9ारा भरे जान ेवाले पद) क� %ितशतता   
%ो" नित/%ितिनयुि(/आमेलन 9ारा भत
 क� दशा म+ वे Zेिणयां िजनसे  %ो" नित/%ितिनयुि(/आमेलन 1कया जाएगा   य1द िवभागीय %ो" नित सिमित िवAमान ह ैतो उसक� संरचना     भत
 करने म+ 1कन प/रि7थितय) म+ संघ लोक सेवा आयोग से परामश$ 1कया जाएगा     (10) (11) (12) (13) (i) 60% %ितशत %ो" नित 9ारा िजसके न हो सकने पर %ितिनयुि( 9ारा ; और (ii) 40% %ितशत सीधे भत
 9ारा 
�ो� न�ो� न�ो� न�ो� नितितितित::::---- ऐसे लेखाकार जो अिधकरण म+ िनयिमत आधार पर िनयुि( के प@ चात वेतन मै/45स (25500-81100/-6.) म+ 7तर -4 म+ 10 वष$ क� सेवा कर चुके ह) ।    �ट� प�ट� प�ट� प�ट� पण ण ण ण ----  जहां ऐसे किन\ ठ ' यि(य) के संबंध म+, िज" ह)ने अपनी अह$क या पाNता सेवा पूरी कर ली ह,ै %ो" नित के 

िवभािवभािवभािवभा    गीय �ो� नगीय �ो� नगीय �ो� नगीय �ो� नित सिमित ित सिमित ित सिमित ित सिमित     ((((�ो� न�ो� न�ो� न�ो� नित पर ित पर ित पर ित पर िवचार करन े के िलएिवचार करन े के िलएिवचार करन े के िलएिवचार करन े के िलए) ) ) ) म� िन� नम� िन� नम� िन� नम� िन� निलिलिलिल    िखत िखत िखत िखत सि�मिलत ह�गेसि�मिलत ह�गेसि�मिलत ह�गेसि�मिलत ह�गे::::----    (1)  अिधकरण का अ^ य� अथवा एक " याियक सदस्  य, अ^ य� 9ारा 
लागू नह- होता   



¹Hkkx IIµ[k.M 3(i)º Hkkjr dk jkti=k % vlk/kj.k 5 /ट? पण: पदधारी के %ितिनयुि5 त या लंबी बीमारी या अ^ ययन अवकाश या 1क" ह- अ" य प/रि7थितय) म+ एक वष$ या इससे अिधक अविध के िलए बाहर रहने के कारण ई̀ /रि(या ं के" a सरकार या राB य सरकार या " यायालय या अिधकरण के अिधका/रय) म+ से %ितिनयुि( के आधार पर भरी जा सक+ गी। 

िलए िवचार 1कया जा रहा हो, वहां उनके व/र2 ' यि(य) के संबंध म+ भी िवचार 1कया जाएगा परंतु यह तब जब 1क उनके 9ारा क� गई ऐसी अह$क या पाNता सेवा, अपेि�त अह$क या पाNता सेवा के आधे से अिधक या दो वष$, इनम+ से जो भी कम हो, से कम न हो और उ" ह)ने अपने ऐसे किन\ ठ ' यि(य) सिहत, िज" ह)ने ऐसी अह$क या पाNता सेवा पहले ही पूरी कर ली ह,ै अगली उb चतर Zेणी म+ %ो" नित के िलए अपनी प/रवी�ा क� अविध सफलतापूव$क पूरी कर ली हो।  �ितिनयिु� �ितिनयिु� �ितिनयिु� �ितिनयिु� ::::----         क+ aीय सरकार या राB य सरकार या " यायालय या अिधकरण म+ ऐसे अिधकारी   (क)    (i) जो िनयिमत आधार पर सदशृ पद धारण 1कए ह) या (ii) वेतन मै/45स (25500-81100/-6.) म+ 7तर -4  ऐसे अिधकारी जो क+ aीय सरकार या राB य सरकार या " यायालय या अिधकरण म+ 10 वष$ क� िनयिमत सेवा म+ लेखाकार या समतुdय पद धारण करते ह) ;और (ख) 7तKभ (7 ) के अधीन सीधे भत
 के िलए िविहत शैि�क अहता$ और अनुभव रखते ह) । �ट� प�ट� प�ट� प�ट� पण ण ण ण     1.1.1.1.----    पोषक %वग$ के िवभागीय अिधकारी, जो %ो" नित क� सीधी पंि( म+ ह�, %ितिनयुि( पर िनयुि( के िलए िवचार 1कए जाने के पाN नह- ह)गे । इसी %कार, %ितिनयु5 त ' यि( %ो" नित 9ारा िनयुि( के िलए िवचार 1कए जाने के पाN नह- ह)गे।  �ट� प�ट� प�ट� प�ट� पण ण ण ण     2222....---- िनयम 9  म+ अ"तMवe 1कसी बात के होत े`ए %ितिनयुि( क� अविध, िजसके अंतग$त क+ aीय सरकार के उसी या 1कसी अ" य संगठन या िवभाग म+ इस िनयुि( से ठीक पहले धा/रत 1कसी अ" य संवग$ बाf पद पर %ितिनयुि5 त क� अविध ह,ै साधारणत: तीन वष$ से अिधक नह- होगी ।  �ट� प�ट� प�ट� प�ट� पण ण ण ण 3333....----  %ितिनयुि( 9ारा िनयुि( के िलए अिधकतम आयु सीमा आवेदन %ा? त करने क� अंितम तारीख को 56 वष$ से अिधक नह- होगी। 

नामिनjदe 1कया जाएगा - अ^य� ;  (2) सिचव, पया$वरण, वन और जलवायु प/रवत$न मंNालय या उनके 9ारा नामिनjदe सद7 य ;  (3) अिधकरण के अ^ य� 9ारा नामिनjदe िवशेषI सद7 य - सद7 य  (4) अिधकरण का रिज7 4ार - सद7 य ।   

[फा. सं. 17(23)/2010-पीएल/एनजीटी (भाग)] अaण कुमार मेहता, अपर सिचव MINISTRY OF MINISTRY OF MINISTRY OF MINISTRY OF ENVIRONMENT, FOREST ENVIRONMENT, FOREST ENVIRONMENT, FOREST ENVIRONMENT, FOREST AND CLIMATE CHANGEAND CLIMATE CHANGEAND CLIMATE CHANGEAND CLIMATE CHANGE    NOTIFICATION NOTIFICATION NOTIFICATION NOTIFICATION     New Delhi, the 26th June, 2018     G.S.R. 58G.S.R. 58G.S.R. 58G.S.R. 589999(E(E(E(E).).).).————In exercise of powers conferred by clause (h) of sub-section (2) of section 35, read with section 12 of the National Green Tribunal Act, 2010 (19 of 2010), the Central Government hereby makes the following rules, namely:- 1. Short title and commencementShort title and commencementShort title and commencementShort title and commencement....————(1)  These rules may be called the National Green Tribunal (Recruitment, Salaries and Other Terms and Conditions of Service of Senior Accountant) Rules, 2018. (2) They shall come into force on the date of their publication in the Official Gazette. 



6   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(i)] 2. DefinitionsDefinitionsDefinitionsDefinitions....———— (1) In these rules, unless the context otherwise requires, -   (a) “Act” means the National Green Tribunal Act, 2010 (19 of 2010); (b) “Schedule” means the Schedule annexed to these  rules;   (c) “section” means a section of the Act;   (d) “Selection Committee” means the Selection Committee referred to in clause (d) of rule 7; (e) “Senior Accountant” means the personnel recruited under these rules; (f) words and expressions used in these rules and not defined, but defined in the Act, shall have the meanings respectively assigned to them in the Act 3. ApplicationApplicationApplicationApplication....————These rules shall apply to the post of Senior Accountant (except personnel hired on outsourced basis or on short-term contract basis or on  lump-sum salary basis). 4. Appointing AuthorityAppointing AuthorityAppointing AuthorityAppointing Authority....————The Chairperson shall be the appointing authority  for the Senior Accountant. 5. Number of post, classification and level in pay matrixNumber of post, classification and level in pay matrixNumber of post, classification and level in pay matrixNumber of post, classification and level in pay matrix....————The number of the said post, its classification and level in the pay matrix attached thereto  shall be as specified in columns (2) to (4) of the Schedule. 6. Method of recruitment, age limit, quaMethod of recruitment, age limit, quaMethod of recruitment, age limit, quaMethod of recruitment, age limit, qualifications, etclifications, etclifications, etclifications, etc....————The method of recruitment, age limit, qualifications and other matters relating thereto shall be as specified in the columns (5) to (13) of the Schedule. 7. Procedure for direct recruitmentProcedure for direct recruitmentProcedure for direct recruitmentProcedure for direct recruitment....————The following procedure shall be followed for making direct recruitment to the said post, in accordance with the provisions of the Schedule, namely:-  (a) the Tribunal shall invite applications for the post through an advertisement on all India basis; (b) all such applications received shall be screened for eligibility by a Screening Committee constituted by the Chairperson; (c) if the number of applications received is large, then the Selection Committee  referred to in clause (d) may recommend conduct of a preliminary examination through a professional agency hired on the basis of an open competitive bid process; (d) the recruitment shall be done by the Selection Committee comprising of- (i) Chairperson or a Judicial Member nominated by the Chairperson – Chairman; (ii) Secretary, Ministry of Environment, Forest and Climate Change or his nominee – Member; (iii) Expert Member to be nominated by the Chairperson – Member; (iv)  Registrar of the Tribunal- Member. 



¹Hkkx IIµ[k.M 3(i)º Hkkjr dk jkti=k % vlk/kj.k 7 8. Appointment by deputationAppointment by deputationAppointment by deputationAppointment by deputation....————The following procedure shall be adopted  for making appointment on deputation to the post, in accordance with the provisions of the Schedule, namely:- (a) the Tribunal shall invite applications for the vacant posts through an advertisement on all India basis; (b) the applications received shall be screened for eligibility by a Screening Committee constituted by the Chairperson; (c) interviews shall be conducted for selection by the Selection Committee as specified by the Chairperson in consultation with the Secretary, Ministry of Environment, Forest and Climate Change referred to in clause (d) of rule 7. 9. Period of deputationPeriod of deputationPeriod of deputationPeriod of deputation....————(1)The period of deputation including the period of deputation in another ex-cadre post held immediately preceding this appointment in the same or some other organisation or Department of the Central Government shall be three years from the date of beginning of the deputation and beyond three years, the period of deputation may be extended upto 4th year with the approval of the Secretary, Ministry of Environment, Forest and Climate Change, and beyond 4th year and upto 7th year with the approval of the Minister for Ministry of Environment, Forest and Climate Change:  Provided that every extension shall have prior concurrence of the Chairperson.  (2) The instructions on deputation issued, from time to time, by the Department of Personnel and Training shall be applicable to officials serving on deputation basis. 10. Conditions of serviceConditions of serviceConditions of serviceConditions of service....————The conditions of service of Senior Accountant in matters of pay, allowances, leave, provident fund, age of superannuation, pension and retirement benefits, medical facilities and other conditions of service, shall be regulated in accordance with such rules and regulations as are for the time being applicable to employees belonging to Group B of the corresponding level in the pay matrix of the Central Government stationed at those places. 11. DisqualificationDisqualificationDisqualificationDisqualification....————No person,- (a) who has entered into or contracted a marriage with a person having a spouse living; or (b) who having a spouse living, has entered into or contracted a marriage with any person,  shall be eligible for appointment to the said post. 12. AccommodationAccommodationAccommodationAccommodation....————The Senior Accountant shall be eligible for House Rent Allowance as admissible to employees belonging to Group B of the corresponding level in the pay matrix of the Central Government stationed at those places. 13. SavingSavingSavingSaving....————Nothing in these rules shall affect reservation, relaxation of age limit and other concessions required to be provided to the Scheduled Castes, the Scheduled Tribes, Other 



8   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(i)] Backward Class, ex-serviceman and other special categories of persons in accordance with the orders issued by the Central Government from time to time in this regard. 
14. Other conditions of serviceOther conditions of serviceOther conditions of serviceOther conditions of service....————Other conditions of service, including disciplinary proceedings, for which no specific provisions have been provided in these rules, shall be regulated in accordance with such rules as are, from time to time, applicable to employees belonging to Group B of the corresponding level in the pay matrix of the Central Government stationed at those places. SCHEDULESCHEDULESCHEDULESCHEDULE    Name of  post. Number of post. Classification. Level in pay matrix. Whether selection post or non selection post. Age limit for direct recruits. Educational and other qualifications required for direct recruits. Whether age and educational qualifications prescribed for direct recruits will apply in case of promotees. 

Period of probation, if any. 
(1) (2) (3) (4) (5) (6) (7) (8) (9)  Senior Accountant. 5 *  (2018). * Subject to variation depending upon workload. 

Not applicable. Level -6 (Rs. 35400 – 112400/-) in the pay matrix. Not applicable. Between 21 and 33 years. (relaxable for Government servants upto five years in accordance with instructions or orders issued by the Central Government).  Note:Note:Note:Note:---- The crucial date for determining the age limit shall be the closing date for receipt of applications from candidates in India (and not the closing date prescribed for those in Assam, Meghalaya, Arunachal Pradesh, Mizoram, Manipur, Nagaland, Tripura, Sikkim, Ladakh, Division of Jammu and Kashmir State, Lahaul and Spiti District and Pangi Sub-Division of Chamba   

(i) Bachelor’s  degree in  Commerce (B.Com) from a recognised university; (ii) three years experience in cash, account and budget work in a Government office or public sector undertaking or autonomous body or statutory body.  Note 1.Note 1.Note 1.Note 1.---- Qualification is relaxable at the discretion of the Selection Committee, for reasons to be recorded in writing, in the case of candidates who are otherwise well qualified.  Note 2.- Qualification regarding experience is relaxable at the discretion of the Selection Committee, for reasons to be recorded in writing, in case of candidates belonging to the Scheduled 

Not applicable.    Two years for direct recruitment.  Note.Note.Note.Note.---- The period of two years shall include successful completion of mandatory induction training of two weeks duration.    
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Castes or the  Scheduled Tribes, if at any stage of selection, the Selection Committee is of the opinion that sufficient number of candidates from these communities possessing the requisite experience are not likely to be available to fill up the vacancies reserved for them.        Method of recruitment, whether by direct recruitment or by promotion or by deputation or absorption and percentage of vacancies to be filled by various methods. 

In case of recruitment by promotion or deputation or absorption, grades from which promotion or deputation or absorption is to be made. If Departmental Promotion Committee exists, what is its composition. Circumstances in which Union Public Service Commission  to be consulted in making recruitment. (10) (11) (12) (13) (i) Sixty per cent by promotion failing which by deputation; and  (ii)  forty per cent by direct recruitment.   Note.Note.Note.Note.---- Vacancies caused by the incumbent being away on deputation or long illness or study leave or under other circumstances for a duration of one year or more may be filled on deputation basis from officers of the Central Government or State Government or Courts or Tribunals. 

Promotion:  Accountant with ten years of service in level 4 (Rs. 25500 -81100) in pay matrix, rendered after appointment thereto on a regular basis in the Tribunal.  Note.Note.Note.Note.---- Where juniors who have completed their qualifying or eligibility service are being considered for promotion, their seniors shall also be considered provided they are not short of the requisite qualifying or eligibility service by more than half of such qualifying or eligibility service or two years, whichever is less, and have successfully completed probation period for promotion to the next higher grade along with their juniors who have already completed such qualifying or eligibility service.  Deputation:Deputation:Deputation:Deputation:     Officers of the Central Government or State Government or Courts or Tribunals,- (a) (i) holding analogous post on regular basis; or (ii) holding the post of Accountant or equivalent post in the Central Government or State Government or Courts or Tribunals, with ten years of regular service in  level 4 (Rs. 25500-81100/-) in the pay matrix; and   (b) possessing the educational qualification and experience prescribed for direct recruitments under column (7). 

Departmental Promotion Committee (for Departmental Promotion Committee (for Departmental Promotion Committee (for Departmental Promotion Committee (for considering promotion and confirmation) considering promotion and confirmation) considering promotion and confirmation) considering promotion and confirmation) consisting of:consisting of:consisting of:consisting of:----     (1) Chairperson or a Judicial Member to be nominated by the Chairperson – Chairman; (2) Secretary, Ministry of Environment, Forest and Climate Change or his nominee-Member;  (3)  Expert Member to be nominated by the Chairperson – Member; (4) Registrar of the Tribunal – Member. 
Not applicable. 



10   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(i)] Note 1.Note 1.Note 1.Note 1.---- The Departmental officers in the feeder category who are in the direct line of promotion shall not be eligible for consideration for appointment on deputation and similarly, the deputationists shall not be eligible for consideration for appointment by promotion.  Note 2.Note 2.Note 2.Note 2.---- Notwithstanding anything contained in rule 9, the period of deputation including the period of deputation in another ex-cadre post held immediately preceding this appointment in the same or some other organisation or Department of the Central Government shall ordinarily  not exceed three years.  Note 3.Note 3.Note 3.Note 3.---- The maximum age limit for appointment by deputation shall be not exceeding fifty-six years as on the closing date of receipt of applications.    [F. No. 17(23)/2010-PL/NGT (pt.)] ARUN KUMAR MEHTA, Addl. Secy.                                       . 
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